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gqaTs &t aii@ / Date of hearing: 05.10.2021
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eI /ORDER

AgraR fHg, 3ureaar & garr /
PER MAHAVIR SINGH, VP:

These appeals of the assessee are arising out of orders of
the Commissioner of Income Tax (Appeals)]-44, Mumbai [in
short CIT(A)], in appeal Nos. CIT(A)-44/ITO-32(3)(1)/IT-
252,753,762/15-16 vide dated 23.07.2019. The Assessments
were framed by the Income Tax Officer, Ward-32(3)(1) Mumbai
(in short ITO/ AO) for the A.Ys. 2009-10 to 2011-12 vide order
dated 18.03.2015, 17.02.2016, 24.11.2016 under section
143(3) of the Income-tax Act, 1961 (hereinafter ‘the Act’).

2. The registry placed on record assessee’s vide letter dated

18.08.2021, wherein it has been submitted that the assessee
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ITA No. 6056 to 6058/Mum/2019
Rajnikant L. Shah (HUF); AY 09-10 to 11-12

has opted for settlement of dispute for all the years under
Direct Tax Vivad Se Vishwas Scheme (VSVS Scheme), 2020 and
already received Form No.3 from appropriate authority. The Ld.

DR did not raise any objection against the same.

3. In view of foregoing, the appeal stand dismissed as
withdrawn with a liberty to assessee to seek restoration of the
appeal in case the aforesaid declaration filed under the scheme

is not accepted, for whatever reasons.

4, In the result, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 05.10.2021.
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